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making PSUs; and

(c) whether Govermment would
consider introducing special incentives to
NRlIs/overseas investors willing to invest
in loss-making PSUs?

THE MINISTER OF STATE IN THE

MINISTRY OF INDUSTRY (DR. C.

SILVERA) (a) to (c) The information is
being collectcd and will be laid on the
Tablc of the House.

District Rural Devclopment Agencics

1144. SHRI K.M. KHAN: Will thc
Ministcr of RURAL AREAS AND
EMPLOYMENT be plcased to state:

(a) whether State Governmcent have
been asked to restructure the district
rural development agencics and make
them  function under the  overall
supervision, control and guidancc of the
Zila Parishads;

(b) If so, the
instructions;

details  of such

(c) whcther Government proposc to
monitor such instructions by calling
progress rcports cvery month from State
Governments; and

(d) if so, the details thereof and if.aot,
the rcasons thercfor?

THE MINISTER OF STATE I THE
MINISTRY OF RURAL AREAS AND
EMPLOYMENT (DEPARTMENT OF
RURAL EMPLOYMENT AND
POVERTY ALLEVIATION) (SHRI
VILAS BABURAO MUTTEMWAR):
(2) Yes, Sir.

(b) States have becn advised that
DRDAs should function wunder the
ovcrall supervision, control and guidance
of Zilla Parishads. Chairman of Zilla
Parishad would be ex-officio Chairman of
the Governing Body of DRDA and
would preside over its Mcctings. Chicf
Exccutive Officer of Zilla Parishad would
bc Mcmber Scerecrary of the Governing
Body of the¢ DRDA. District Collectors/
DMs/Dcputy Commissions are to be
designatcd as Chicf Exccutive Officer/
Exccutive Director of Zilla Parishad and

{7 DECEMBER 1995]

to Questions 194

will prcside over the Mectings of the
Exccutive Committee of the DRDA.
Provision has also becen made for
inclusion of Ex.MPs/MILAs/Mcmber of
Minority Community in the Governing
Body of the DRDA.

(c) and (d) States have been requesied
to restructure the DRDAs in consonance
with the reviscd guidelines and report
action taken in  thce maticr.  Their
responsc is awaitcd.
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Proposal to Close ET&T

[RAJYA SABHA]

1146. SHRI E. BALANANDAN: Will
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the PRIME MINISTER bc plcased to
state:

(a) whether Government arc
considering to close down the ET&T
Corporation due to hecavy loss;

(b) what arc the total losses during the
last five years including 1994-95 and what
action Government have taken to arrest

loss trend and for the revival of the
Company;
(¢) whether it is also a fact that

Government have constituted an enquiry
into ET&T affairs and allcgations against
CMD and other scnior Management
officials; and

(d) if so, what arc the findings of the
enquiry and what action Governnmient
have tuken against CMD & other ofTicials
responsible?

THE MINISTER OF STATE IN TIIE
PRIME MINISTER'S OFIICE AND

MINISTER OF STATE IN flIE
DEPARTMENTS OF ATOMIC
ENERGY AND SPACE AND
MINISTER OF STATE IN TIIE
MINISTRY OF SCIENCE AND

TECHNOLOGY (SHRI BIUVNLSH
CHATURVEDI): (a) No. Sir.

(b) The profit and loss position ol
ET&T Limited during the lust five years
is. as under:

(Rs. in takhs)

90-91 91-92

94-95

92-93 93-94

Profit —_ 7.51
Loss 685.11 —_—

622.2 12.42.22
(Provisional)

441.44

For revival of the Company. ET&T
Lid. has submitted the restructuring plan
for consideration/approval of the
Government.

(c¢) and (d) Yes, Sir. A Fact Finding

Board of Enquiry was appointed to
investigate into  the specific complaints

reccived from Mecmbers of Parliament
and associations against the management
of ET&T Limitcd. Based on the report o
the Fact Finding Board, it has beer
decided to take disciplinary action agains
the then CMD, ET&T and other crran
officials of ET&T Limitcd. Accordingly
charge-sheet has been issucd (o the tha



